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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLABABAD
CIRCUIT BENCH AT LUCKNOW,

Registration 0.A.No.193 of 1988(L)

Chandra Bhan cese Applic ant
Vs.
Union of India and another cecse | Respondents

Hon. D.S.Misra, aMm
Hon. G.5.3harma,IM

( By Hon. G.S.Sharma,JM)

The only relief claimed by the applicant in this
petition under Section 19 of the Adﬁinistrative Tribunals
Act (XIII of 1985 ) ( hereinafter referred to as the
Act) is that the respondents be directed to implement
and comply with the judgment dated 19,.10,1985 passed
by the IVth Additional Civil Judge, Lucknow in Civil Suit
No.18 of 1985 within the time allowed by this Tribunal

with all consequential benefits of seniority, promotion
and arrears of pay. The question arising for ccnsider-
ation before us is whether such a petition is contemplated

u/s.19 of the Act or is maintainable.

2. The learned counsel for the applicant was heard

at length and his contention is that it is yet doubtful
whether this Tribunal can initiate/action against'the
contemner under the Contempt of Court Act read with S.17
of the Act for the disobedience of the decree passed

by the Civil Court and placing reliance on Baldeo Singh

Vs. Chabi Shyam Tripathi (1988 Local Bodies and Educational

Cases-411) and Ram Lal Kapoor Vs. Union of India ( 2 (1988)

A.T.L.T. (CAT)=-203) it was urged that as conflicting
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views have been expressed on this point by a Bench
of this Tribunal énd the Lucknow Bench of the High
Court of Judicature at Allahabad, this matter should
be thrashed out after issuing notice to the réspon-

dants,

3. We have very carefully considered the conten-
ticns raised before us and have also gone through

the two decisions cited above. Iﬁ our opinion, it is
not necessary to decide the questicn posed on behalf
of the applicant before us in this case as the
application before us is not an application for action
under the Contempt of Court Act but is an application
u/s.19 of the Act, Whatever may be the views of the
Tribunal and the High Court regarding the contempt
proceedings in the event of the disobedience of the
orders passed by the Tribunal, High Court or other
Civil Courts, the simple question before us is that the
present petition is in the nature of an application
for execution and it has to be seen whether such an
application is.maintainable under any provision of the
law. The relevant provision is contained in $.27 of
the Act, wiich runs as follows t-

n27. Execution of arders of a Tribunal- Subjeét

to the other provisions of this Act and the rules,
the arder of a Tribunal finally disposing of an
application or an appeal shall be final and shall
not be called in question in any court (including
a High Court) and such order shall be executed

in the same manner in which any final order of

the nature referred to in clause (a) of sub-section
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(2) of Section 20 (whether or not such
final order had actually been made) in
respect of the grievance to which the
application relates would have been

executed. "

4. Section 27 provides that the arders passed

by the Tribunal are not to be executedvby it and they
are to be executed in the same manner in which any final
| order passed by the concerned competent authority would
have been executed., Thus, there is ﬁo doubt about the
fact that the Tribunal is not required under any provi-
sion of law to execute even its own brders and we are |
of the view that on this ground alone, the Tribunal
cannot be asked to execute the orders or decrees passed
by the'Civil Cou;ts. This Bench while sitting at Allaha
~-bad has repeatedly taken the view that execution
applications contemplated by 0.XXI of the Cdle of Civil
Procedure could neither be transferred by the Civil
Courts to the Tribunal u/s.29 of the Act nor can such
applications be filed afresh before the Tribunal, A
careful study of the provisions of Ss.14 and 28 of the
Act will go to show that there is no barfb? the juris-
diction of the Civil Courts to execute their decrees
passed in service matters before the establishment of the
Tribunal and the remedy of the applicant, if at all, lies
before the Court passing the decree sought to be imple-
mented and not before this Tribunal. Assuming for the

sake of argument, this petition is entertained and a
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final order is passed by the Tribunal directing the
respondents to implement the decreze of the Civil Court

and if the resp8®ndents still fail to comply with the

.same, the Tribunal has no machinery of its own for

executing its order and the ultimate remedy will lie
only under the Contempt of Court Act. It is needless
to consider the scope of the powers of this Tribunal
under that Act for the disposal of this petition,

We are clearly of the view that such a petition is

not contemplated by S.19 of the Act and is not

maintainable,
S. The petition is accordingly dismissed in limine.
\\/\W v Jjﬁ"‘//

MEMBER (J) , MEMBEZR (A)

Dateds 24.1.1989
kkb,



o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD,

c CIRCUIT BENCH, IUCKNOW,
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i
Chandra Bhen veo AppIicent,
i
| Versus
]
Union of Indie & another .. Respondents:

b=
FORM - I

I (See rule L)

-~ APPLICATION UNDER SECTION 19 QF THE

ADMINISTRATIVE TRIBUNALS ACT, 1985,

For use in Tribumel's Office:

Date of filing  ~==-emccmmmccaee—a

or

% Date of receipt
! by post.

Registration No. -=====c-e-- e m————
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD,
CIRCUIT BENCH, IUCKNOW.

Chandra Bhen oee Applicant,
Versus
Uniom of India & another ces Respondents,
INDEX:
Sl. Fo. articulars Page nos.
1. Application . - f_ - i o

2. Annexure No, A-1, .
Photo stat copy of Judsgment dated
19.10.1985 pessed by IVth. Additionsl 4| -
Civil Judge, Incknow in Regular Civil
Appeal No. 18 of 1985 ( Chendra Bhen
Versus Union of India),

3& Annexmre N - . ég 1
Representation dated 24,12,1987 i - 9
( photo stat copy ).

B, Annexure No, A~
Postal Receipt PPhoto stat Copy). 2.0

5, Mnexure No, A-4, :
Pho to stat Copy oF reminder dated 21
24.5.19880

5. Vakalatﬁama ee s vs * 212‘

Signature of the Applicent:
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD %
- CIRCUIT BENCH, I1U CKNOW;//'

Pt

0. 4. No. ‘35 of 19 Q)ﬁ‘ ) 16\-1\' ??\7
- ‘
T . \)\//<P
QW5
DD
Chzndras Bhan ese Applicant‘
Versus
Union of India & enother .. Respondents.
APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNALS ACT, 1985.
F AKX
DETATLS OF APPITICATION: -

1. PARTICUALARS OF THE APPIICANT:

Chendra Bhan,

e

(1). Name of the gprlicant

(ii), Name of father

*

Sri Setu.

(ii1). Name & officiel add- : TFiremsn grade 'C!
ress in which employed: under Loco Foremanm,
and designation. Northern Reilway,

Alenbegh, Iucknow,

(iv). Office address : a8 given shove.

(v) . Address for service of : r/o L,D. 7F, Running =~
all notices, Shed Colony, Alambagh,
. IUCKNOW,

.‘..Zl



\ ' (2)

Z. PARTICULARS OF RESPONDENTS:

'] (i). Neme/or designation ¢ ) 1. Union of India,
j of respondents. ) through the General =-
) Mensger, Northermn -~
g ggilwayﬁzgaﬁoda -
use FLHI.
(ii)s Office eddress of ¢ ) ’
respondents., %
% 2. The Divisions} =
Reilwey Manager,
. (iii), Address for service : g Northern Reilwey,
v of 211 notices Hezratgenj,
_ ¢ % LUCKROW.
. 3. PBE  PARTICULARS OF ORDERS AGAINST

WHICH APPIICATION IS MADE,

Since the applicant's representation dated
24,12,1987 has not been decided znd the
judgment dated 19,10,1985 passed by the IV th,
Additionzl Civil Judge has not been implemented,

there is no impunged order..

L. SUBJECT IN BRIEF:

4 For implementation of judgment and decree
dated 19.10,1985 passed by the IV th, Additional
Civil Judge, Iucknow in Reguler Civil Appeal
No. 18 of 1985 ( Chendrz Bhan Versus Unionm -
of India ) decreeing the suit of the spplicent.

S5e JURISDICTION OF THE TRIBUNAL:

The eppliicant declerss that the subject matter
M“b egainst vhich he wents redresssl is vithin the
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jurigdiction of this Honr'ble Tribumel.

Se MITATION:

The gpplicent further declares that the gppli-
cation is withinm the limitation prescribed in
Section 21 of the Administrative Tribumels Act,
1985,

6. FACTS QF THE CASE:

(1) That in the year 1982, the zpplicant

hed filed a Regular Suit ( Suit No. 102 of 1982 Chandra
Bhen Versus Union of India ) in the Court of Mumsif -
Havali, Incknow for the reliefs re-produced below :-

" (a). A decree declaring the imposition
of para 410 of the Northern Reilway
Medical Manual on the plaintiff in
terms of Letter No. 99 Med./0/M dt.
4.%3,1971 issued by DMO/IKO as illegal,
unconstitutional, void end in-operative
in law end that the pleintiff is en-
titled to full benefits of promotion,
seniority, pay and sllowances etc which
would have accrued to him had he not
been declared 2 case of schizomphina
under pera 410 cof the Horthem Reilway

Medicsl Menugl be passed in favour of
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the plaintiff and zga nst the defendant,

(b). Cost of the suit be swarded to the plain-
tiff and sgazinst the defendeant.

(c)e Any other relief which this Hon'ble court

may deem fit end proper in the circums-

tances of the case be awarded to the plain-

tiff znd ageinst the defendent,'"W

(i1). That under the orders of the District -
Judge, Iucknow, the aforessid suit was transferred in
the Court of VIII th, Additionel Munsif, Jucknow, who
by his judgment =znd decreé dated 17,12,198L, dismissed
the suft, |

(iid). That aggrieved by the judgment =nd decree
mentioned gbove, the zpplicant, in the year 1985,
filed Regular Civil Appesl ( R.C.A, No. 18 of 1985~
Chendra Bhen Versus Unionm of India ) in the Court of
District Judge, Iucknow and the same, under the orders
of the District Judge, Iucknow, was transferred in the
Court of IV th, Additionel Civil Judge, Iuncknow for

decision.

(iv). That the aforessid sppeal was contested
by the respondent no. 1 and after hearing the parties,
the learned IV th. Additionsl Civil Judge, Iucknow,

by his judgment end decree dated 19.10,1985, allowed
the appeal a=nd quashed the orders dated 17,12,1984

pessed by the lesrned Munsif, Accordingly the pleintiff

|
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Annexure A=-1,

pexiire
A-2 znd A-3.

(5)

was also made entgtled to 211 consequentizl benefits
of promotions, seniority end arrears of pzy. & true
photo stat copy of judgment dated 19.10,1985 of the
learned IV th, Additional Civil Judge, Iuckumow is
being filed herewith as ANNEXURE NO, &-1 to this
application,

e That after awsliting a long when mo

orders were passed by the respondents implementing

the judgment dated 19.10,1985 ( Annexure No., A-1), the
gpplicent contacted the office of the respondent no. 2
and other concerning suthorties seversl times, but =11
the times, he was t0ld that a2 second eppeal hed olready
been filed by the Railwey Administration in the higher

court and the gpplicant placed reliance thereon,

 vhen
vi). That/no notice for second sppeal alleged

to have been filed wes rececived from any court for a
considersble period, the epplicant, by mezns of a
representation dated 24,12,1987 sent under registered
on 25.12,87
post{ requested the respondent mo, 1 to pass orders
for implementation of judgment dated 19.10.1985, but
no action was teken thereon. A true photo stat copy
of the said representation dated 24,12.1987 and postal
receipt are being filed herewith as ANNEXURE NO, A-2

snd A-3 respectively to this epplication.

vii). That thereafter, the zpplicant also
gave a reminder dated 24,5,1988 to the respondent no.2
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. algilgvﬁ.th a photo stat copy of the judgment dated

Annexure A-5,

19.10,1985 for implementation., 4 true photo stat
oo‘py of the said reminder received in the office
of the respondent mo. 2 om 25.5.1988 is being filed
herewith as SNNEXURE NO., A-5 to this application,

S (vidii). That till today, the respondents

have nelther implemented the judgment dated 19,10.85

¢ Annexure mo. A-1) nor decided the applicant's
representation dated 14,12,1987 followed by reminder.
They have been mazintsining complete silence over the
matter and' are continued in disobeying snd disregarding

the court's orders without any ground or Jjustificetion.,

for second sgppeal
(ix). That no notices/2lleged to have been

filed by the respondents have yet been served on the
epplicant nor any such appezl is pending in any court
as per information of the espplicent. The delay om the

part of the respomdents is deliberate =znd motivated.

(x). That the gpplicent has still been
utilised as Firemam on open lines and no promotions,
seniority and srrears of pay as ordered by the Hon'ble

Court have yet been givemn to him by the respondents.

(xi). That the applicant had a2lready suffered
substantial loss and further losses are continued due

to non implementation of the courts orders.



(xii).

//%

That the acts of the respondents

in not implementing the Court's Judgment/Orders

conteined in Annexure no, A-1 are wholly illegal

rather arbitrery and contemﬁious.

7, REIIEF SOUGHT:

In view of the facts mentioned in

para 6 sbove, the epplicant prays for the following

reliefs :-

(a).

(b)o

(3).

That this Hon'ble Tribunal be pleased
te direct the respondents to implememt
end comply with the judgment dated
19.10,1985 ( Annexure No. A-1) faith-
fully within » reasonable time of one
month from the date of such order as
sought for with 211 consequential
benefits of seniority, promotionsy and
payment of arrears of pay as ordered

by the Hon'ble Court.

Cost of this application may also

kindly be awarded to the spplicent.

Groungd s:

That the acts of the respondents in

not implementing the judgment ( Annexure
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8.

9.

10.

11.

Aok -

(ii).

(1

(2)

No. of/Postal Order (s)

(8)

No. A=1) are wholly illegal, without

eauthority and arbitrary in law,

That the acts of the respondents are
also0 conten?iou!s of the Court's orders

contzined in Annexure No. A-1.

INTERM ORDER, IF PRAYED:

In the facts and circumstances of the

cese, no interim order is prayed for.

DETAILS OF THE REMEDY EXHAUSTED:

The spplicant declares that he has availed

of all remedies aveilable to him under the

relevent service rules.

OTHER
MATTER NOT PENDING IN ANYZCOURT e.t.c.

The egppliicent further declares that the
matter regarding which the spplication
hzs been made is not pending before any
court of law or any other authority or

any other bench of the Tribumel.

PARTICULARS OF THE POSTAL ORDERS
INRESPECT OF THE APPIICATION FEE,

Indien ep d22092

Name of issuing post - Gr.Po LM

Office.
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(9) _ o

(3). Date of issue of Postal ** 'SZH}M?W
Crder.

(4) Post office at which
payeable.

12, DETAILS OF INDEX:

4 index in duplicate comntzining the details

of documents to be relied upon is enclosed.

13, LIST OF ENCIOUSERS:

(1). Photo stat copy of judgment dated
19.10.1985 passed by IV th, Additional
Ciivi-:f. Judge, Iucknow in Regular Civil
Appeal No. 18 of 1985 ( Chesndra Bhan

Versus Union of India ).

(2) Photo stat copy of representation dated
24,12,1987.

- (3) ©Photo stat copy of Postal Receipt.

(4) Photo stat copy of reminder dated
24,5.,1988 vith acknovledgment of

respondernt no. 2.

Veri fication ¢

I, Chendra Bhan, aged about 49 years ,

- o8 ‘!O'



(10)

son of Sri Shetoo, residemt of 1D, 7F,
Running Shed Colony, #Alambagh, Iucknow,
do hereby verify that the contents of
para 1 to 13 of this application are
true to my knowledge end belief zrd that

I have not supressed any material fact.

e,‘,..nuﬂ'c &-‘-

Place: lucknow. Signature of the epplicamts

Dated: =10-1988.

To,

The Registrer,
Central Administrative Tribunal,
Allahabad, Circuit Bench, ILucknow,
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The General Menager,
Northern Railwey,
Barodea House,

Reg: Regular Civil Appeal No. 18 of 1985
( Chandra Bhan Versus Union of Indin)
declded by the IV th, Additional Civil
Judge, Incknow on 19,10,01985.,

ofCourt's Judgment Orders mentioned
above.

Sir,

I have to bring your kind notice that tho sbove=-
mentioned sppesl has been decided in my favour and

your counsel has also recelved the copy of Jndgmemt
from the court,

In terms of the Jjudgment mentioned above, I c::I
entitled to ell promotions, seniority smd aprears
of pay etc etc over and above my jumiors alrea@
promoted, which have still beve not been givern to me.

I, several times, coutacted the Office of the
Divisional Rallway Manager, Northern Rellway, Inckmouw
ead other concoraing authorties and also deﬁvered
a photo stat copy of the judgment for 1mplemeatat:l.ono
All the times, I have been told by that office that
some gpeal had boen filed in the higher court ogodngt
the said judgment, Even till today, I have mot received
eny notice of the higher court regarding the gadd
eppeal which is said to have been filed,

I heve also made enquiry snd have come to kmou
that no such sppeal is pending in any court, Thus

the court's orders are belng flouted end I am nade
to suffor.

Sir, a very poor msn snd do not think it
better to start further litigations, I have, alreody

suffered because of the wrong orders of the D‘MO/Lko
declazd.ng ne unfit for the post.

Sir, like before, I am stlll being takenlduty oD

© -

j‘AtteSted/j ‘ue Copy ‘;oo.cvao :

L.P. SHUKLA
Aavocate
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(2)

open lines as Fireman, wnich is self eXplanatory
that the order of DMO/1KO was wrongs

&~

Sir, many persons Jjunior to me, because of the
sald wrong order, have superceeded end they have
even been promoted as Driver, Thus they are getting

mo re ?ay, ut I am still e fireman despite the
court's verdicts,

You are, therefore, requested to kindly
look into the matter and necessary orders for
implementing the Court's judgment may kindly be
issued dirccting the Divisional Rsilway Manager,
Iucknow to promote me ebove my Juniors with re-
trospective effect giving me ceniority over them
end alsn the arrears of psy as per orders of the

court,
Thenking your,
Yours Sincerly,
st~ Bl o,
Dated 24.12.1987, (F\g};gggsa'g?aﬁnc)ler LF/IKO.
EA st A3,
Attested/True Copy
O\/{w/fw»\w"g
L. P. SHUKLA

Advocate
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Horthorn Rallwey, Hezratgem],
//\6%’ m0

\_7

\S['p ﬂhe Divisional Railwey Menager,

Through : The Proper Channel,

Subject ¢ Implementation of Judgment & decree
dated 19,10,1985 passed by IV Addl,
Civil Judge, ILucknow in Regular Civil
Appenl Ro. %8 0f 1985. Cheandra Bhan
Vorsue Union of India, !

/ aso

Sir,

T regret to write tnat s oconspiderable period
them

of more/2 years snd 7 mon‘hs hes pessed but no action

hes yet bean takan st your and to inplomsnt tho jude
gnont end decree of the Hon'ble Court with tho result
I hove been still suffering,

In thes clrcunatances mentioned above, I wll have /
ac option mt to start execution proceedings bamides §
contompt proce ﬁmga a8 tho orders of tho Hon®bloe !
Court aro still-bsing discbeyed and iloutodo !

It is, themfore, requested thet your goodsolf
nay k.tndly lnok into the matter snd mske arrangements
%0 got tho orders of the court lemonted without ,
Calay 50, to avold un-necessary litizotions. t

f vhotn atat copy of the jndgment is sgein belng
sent herowlth for Your perusni md necossaxy action.

Thenking You,

ac/Phnte stat oopy

of judgment, ~  Yeurs feithfully,
el ot A _on f
\( Chendre Bhem ), F/Mam, o
Deteday~5-1988, -+ under LY/IKO, i

‘.‘.
;Y

Atfested/ five Copy

O u{?wﬂwz‘
P. SHUKI A
Advocate
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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLABABAD
- CIRCUIT BENCH AT LUCKNOW,

Registration 0.A.N0.193 of 1988(L)

Chandra Bhan ] seee | Applic ant
VS. ' 0
Union of India and another coens | Respondents

Hon. D.S.Misra, AM
Hon. G;SfSharma,JM

( By Hon. G.S.Sharma,JM)

The only relief claimed by the applicant in this
; petition under Section 19 of the Adﬁinistrati&e Tribunals
\{:fict (XIII of 1985 ) ( hereinafter referred to és the
§gt) is that the respondents be directed to implement
3R comply with the judgment dated 19,10.1985 passed
igy the Ivth Additional Civil Judge, Lucknow in Civil Suit
No.18 of 1985 within the time allowed by this Tribunal
with all consequential benefits of seniority, promotion
and arrears of pay. The question arising for consider-

ation before us is whether such a petition is contemplated

u/s.19 of the Act or is maintainable,

2. The learned counsel for the applicant was heard

at length and his contention is that it is ye£ doubtful
whether this Tribunal can initiatelaction against‘the
contemner under the Contempt of Court Act read with S.17
of the Act for the disobedience of the decree passed

by the Civil Court and placing reliance on Baldeo Singh

Vs. Chabi Shyam Tripathi (1988 Local Bodies and Educaticnal

Cases~411) and Ram Lal Kapoor Vs. Union of India ( 2 (1988)

A.T.L.T. (CAT)-203) it was urged that as conflicting
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2,

o Vviews have been expressed on this point byta Bench
of this fribunal ﬁnd the Lucknow Bench of the High
Court of Judicature at Allahabad, this matter should
be thrashed out after issuing notice to the respbn-

dants.q

\ 3, . We have very carefully considered the'conten-
, )/itions ‘raised before us and have also gone through
,%i;% the two decisions cited above., In our opinion, it is
F/'/\J’ not necessa:y to decide the question posed on behalf
.offthe applicant before us in this case as the
application before us is not an application for action
under the Contempt of Court Act but is an applicatiocon
u/s.19 of the Act., Whatever may be the views of the
Tribunal and the High Court regarding the contempt
proceedings in the event of the disobedience of the
orders passed by the Tribunal, High Ccurt or other
Civil Courts, the simple question before us is that the
present petition is in the nature of an application
for execution and it has to be seen whether such an
application is.méintainable under any provision of the
law. The relevaﬁt provision is contained in S$.27 of

the Act, which runs as follows 3=

w37, Execution of arders of a Tribunal- Subjeét
to the other provisions of this Act and the rules,
the qrdér of a Tribunal finally disposing of an
application or an appeal shall be final and shall
not be called in question in any court (including
a High Court) and such order shall be executed

in the same manner in which any final order of

the nature referred to in clause (a) of sub-secticn
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(2) of Section 20 (whether 6r not such
final order had actually been made) in
respect of the grievance to which the

qpplication relates would have been

"executed."

4. ' - Section 27 provides that the arders passed

by the Tribunal are not to be’ executed by it and they
are to be executed in the same manner in which any final
order passed by the concefned competent authority would

have been executed, Thus, there is no doubt about the

* fact that the Tribunal is not required under any provi-

sion of law to execute even its own 6rders and we are

of the view that on this ground alone, the Tribunal
cannot be asked to execute the orders or decrees passed
by the'Civil Courts. This Bench while sitting at Allaha
-bad has repeatedly takeh the view that execution
applications contemplated by 0.XXI of the Cde of Civil
Procedure could neither be transferred by the Civil
Courts to the Tribunal u/s.29 of the Act nor can such
applications be filed afresh before the Tribunal, A
careful study of the provisions of Ss.14 and 28 of the
Act will go to show that there is no barfb? the juris-
dicﬁion of the Civil Courts to execute their decrees
passed in service matters before the establishment of the
Tribunal and thé remedy of the applicant, if at all, lies
pefore the Court passing the d ecree sought to be imple-
mented and not before this Tribunal. Assuming for the

sake of argument, this petition is entertained and a
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final order is passed by the Tribunal directing the
respondents to implement tﬁe decree of the Civil Court
and if the respdndents still fail to comply with the
.same, the Tribunal has no machinéf& of its own for
executing its order and the ultimate remedy will lie
only under the Contempt of Court Act. It is needless

—_——

to consider the scope of the powers of this Tribunal

//\
\:;ﬁ\under that Act for the disposal of this petition.

e

)?We are clearly of the view that such a petition is
\v“ i . )
; ,not contemplated by S. 19 of the Act and is not

-l

Ly
,.piﬁ/;aintainable.

5. The petition is accordingly dismissed in limine.

Depmy Reciare _ Coe &
’.’":p"'gl f(\, :\d T - I VL Tdmrﬂ g e e o . — \ _ v N
Lucimow Boach. V\’

g

MEMBER (J) MEMBER (A)

Dateds 24,1.1989
kkb,
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Endorsement as to result of Examination

1. s the appeal competent ? ’Vaf‘v;

>/‘\2. (a) Is the application in the prescribed form ? NY\,

Particulars to be examined

(b) Is the application in paper book form ? %
{c) Have six complete sets of the application Z t— Q
% o »
been filed ? ‘j«m

e

3. (a) Is the appeal in time ?

{b) If not, by how many days it is beyond —
time ?

(c) Has sufficient case for not making the —
application in time, been filed ?

4. Has the document of authorisation,Vakalat- "%
nama been filed ?
Is the application accompanied by B. D./Postal- '\a/l,) - 9Po DD B2r292
b dkay.108€

o>
é)rder for Rs. 50/-

i
6. Has the certified coby/cOpies of the order (s)
against which the application is made been %
filed ?

7. (a) Have the copies of the documents/relied :
upon by the applicant and mentioned in %

the application, been filed ?

{b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer

and numberd accordingly ?



N (2)

\,P;J;‘icu]ars to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a) "a/'a
above neatly typed in double space ?

8. Has the index of documents been filed and
paging done properly ?

entation made and the outcome of such rep-
resentations been indicated in the application ?

10. Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

\1,1. Are the application/duplicate copy/spare cop-
ies signed ?

9. Have the chronological details of repres- ,\a/"

12. Are exfra copies of the application with Ann- No -
exures filed ?

(a) ldentical with the origninal ?

\

(b) Defective ? —
(c) Wanting in Annxures
NOS...covvvievnnnns /Pages Nos............?

13. Have file size envelopes bearing full add-
resses, of the respondents been filed ?

addresses ?

15. Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

14. Are the given addresses, the registered ’VYy,

16. Are the ftranslations certified to be true or
supported by an Affidavit affirming that they -
are frue ?

-
. 17. Are the facts of the case mentioned in item
A pj\lo. 6 of the applicatien ?

" (a) Concise ?

kil
e
(b) Under distinct heads ? o
e
i
Neo

{c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars for interim order prayed
for indicated with reasons ?

19. Whether all the remedies have been exhaused,

Cork o 24. - &8 W\’A _so(:r)
b[{(-\)



